CENTRAL ADMINISTRATIVE TRIBUINAL
JAIPUR EBENCH : JAIPUR

Date of Decision : 16.032.2004
Criginal Application Mol 220/2002,
ARjay Singh aged 41¢  years, ecn coffhri  Sher Singh

Chittora, Fesident of Chittora House, E-24, Durga Marqg,
Bani Park, Jaipur.

... Applicant.
Versus

Ferscnnel, Fublic Grievances & TFensgions, Department

l. Union of 1India through Secretary, Ministry of
of Fersonnel & Training, Gocvernment of 1India, Mew

2. Ztate Government of Fajasthan, through the Chief
Zecretary, Government Gecretariat, Jaipur.

5. The Secretary, Department of Personnel, Government of
Rajasthan, Secretariat, Jaipur.

4. Unizcn Fublic Zervice Commissicon, throngh Secretary,
Dholpur House, New Delhi.

... Respondents.

Mr. Haarswardhan Manda Proxy connsel for

Mr. G. . Garg counsel for the applicant.

Mr. S. F. Agarwal Proxy ccuncel for

Mr. Sanjay Fareek counsel for respondent Mo. 1 & 4,
Mr. U. D. Sharma counsel for respondent Mo, 2 8 4,

CORAM
Hon'ble Mr. M. L. Chaunhan, Judicial Member.
Hon'ktle Mr. A. I'. Phandari, Administrative Member.

: 0o0RDE'R (ORAL) :

The applicant haz filed this A thereby praving for

the following reliefs :-
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(i) to order that whenever the Review Eoard of
1995 meets in worder ko give effect to the
judgment in the case A. K. Bhandari, H. C.
Sharma and Jagdish Chandra, gquated akecve, the
applicant's case may alss kindly ke <onsidered
and further it may he directed to promote the
applicant with all ~<onsequential benefits.
(ii) Any other appropriake order or directicn,
which this Hon'ble Tribunal Jdeems fit and proper
in the facts and circumstances of the present
cace, may alse be passed in favour of the
petitioner."
2. Motice of this applicatizn was 4gJiven to the
respondentse. The respondenkts have filed the reply. In
the reply, they have stated the reasons and
circumstances under which the Review DFC could not be
held. It is further stated in Para 1.2 of the reply
affidavit that due f£o circumstances menticned in that
para it canncot be predicted as to when there will ke a
possikility «f convening the Feview Selecticn Committee.
However, it is evident that no meeting is geing to ke
held very sheortly, as stated by the applircant. It is
further stated in Para 4.3 of the reply affidavit that
the respondents have issued a Provisional ZSenicrity List
«f the R.A.Z. Officers as on 1.4.2003Z, vide the order
dated 27.11.2002 which is nunder the procese of
finalisatinn after conzidering the representaticns of
the affected cfficers. It is further reiterated in Fara
12 ~f the raply affidavit that as ko when the ZSelecticn
Committee iz <onvened and the case of the applicant for
promatisn will ke conecidered in respect of the vacan:zies

for the year in which his name will fall in the =zone of

coneideraticn as per his seniority in the R.A.S.

3. In view of thie specific etand taken by the
respondents in the reply affidavit, we are of the view

that no relief can ke granted to the applicant at this
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stage. Accordingly the OB is disprsed of. In case the
applicant is aqgqrieved hy the final senisrity list or

any further action ~f the respondents it will be ocpen

for him o220 7« w2 hefiore the appropriate forum.

4, With these nkservations, the TA is dispocgsed of and
the Interim Felief granted on 22.07.2003 shall stands

vacated.

(M.L. CHAUHAN)
MEMBER (J)




